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OBITUARY REFERENCES

MADAM SPEAKER: Hon. Members, I have to inform the House of the sad
demise of four of our former colleagues, Shri K.C. Sharma, Shri S. Xavier, Shri
Surendra Pal Singh and Shri Shambhu Nath.

Shri K.C. Sharma was a Member of the Seventh Lok Sabha from 1980 to
1984, representing the Bhind Parliamentary Constituency of Madhya Pradesh.

An agriculturist by profession, Shri Sharma was the Sarpanch, District
Panchayat, Bhind for over twelve years. He was also the Chairman of the biggest
Cattle Fair held at Maghapura, Madhya Pradesh for a period of over fifteen years.

Shri Sharma ceaselessly worked for rural development through his long
association with Panchayats. He worked tirelessly for the promotion of adult
education, agriculture and animal husbandry.

Shri K.C. Sharma passed away on 6 November, 2009 at Bhind, Madhya
Pradesh at the age of 84.

Shri S. Xavier was a Member of the Fourth Lok Sabha from 1967 to 1970
representing the Tirunelveli Parliamentary Constituency of erstwhile State of
Madras now in Tamil Nadu.

An advocate by profession, Shri Xavier was associated with a number of
social development activities and was also devoted to the cause of Trade Unions.
He served as the President of the Postal and Telephone Exchange Union, Tuticorin
and of the Postal and Telephone Exchange Unions, Tirunelveli.

Shri Xavier played a proactive role in the campaigns for the protection of
interests of the poor and the needy.

Shri S. Xavier passed away on 6 December 2009 at Chennai, Tamil Nadu at
the age of 90.

Shri Surendra Pal Singh was a Member of the Third, Fourth and Fifth Lok
Sabhas from 1962 to 1977 and a Member of the Eighth Lok Sabha from 1984 to
1989 representing the Bulandshahr Parliamentary Constituency of Uttar Pradesh.
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Shri Singh was a member of the Public Accounts Committee during the
Third Lok Sabha.

An able administrator, Shri Singh was the Deputy Minister, Ministry of
External Affairs from March 1967 to February 1973; Minister of State for Tourism
& Civil Aviation from February 1973 to October 1974; Minister of State for
External Affairs from October 1974 to December 1976 and Minister of State for
Railways from December 1976 to March 1977.

Shri Surendra Pal Singh was a Member of the Uttar Pradesh Vidhan
Parishad from May 1984 to December 1984. He also served as the Cabinet
Minister of Sugarcane in the Government of Uttar Pradesh from February 1984 to
January 1985.

An agriculturist by profession, Shri Singh took keen interest in rural
development works. He donated land and money to innumerable schools,
hospitals and other institutions in Bulandshahr district.

A widely travelled persons, he was the Leader of the Indian Delegation to
the United Nations in October 1970.

A sports enthusiast, Shri Singh was a member of various sports clubs and
bodies.

Shri Surendra Pal Singh passed away on 10 December 2009 at Bulandshahr,
Uttar Pradesh at the age of 92.@

Shri Shambhu Nath was a member of the Fourth and Fifth Lok Sabhas from
1967 to 1977 representing the Saidpur Parliamentary Constituency of Uttar
Pradesh.

Shri Nath also served as a member of the Uttar Pradesh Vidhan Sabha from
1977 to 1980.

An advocate by profession, Shri Nath played a significant role in
developmental activities. He worked for the uplift of poor and marginalized

sections of the society.


Ravinder Singh
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Shri Shambhu Nath passed away on 12 December, 2009 at Bareilly, Uttar
Pradesh at the age of 81.

We deeply mourn the loss of these friends and I am sure the House would
join me in conveying our condolences to the bereaved families.

The House may now stand in silence for a short while as a mark of respect
to the memory of the departed.
11.06 hrs.

The Members then stood in silence for a short while

... (Interruptions)
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MADAM SPEAKER: Question Hour.
Q. 421, Shri Tufani Saroj.
... (Interruptions)
11.07 hrs.

At this stage, Shri M. Venugopala Reddy and some
other hon. Members came and stood on the floor near the Table

2t o R area (H9gR): I TSl DA 2. (Fadr)
e wRedn: R 8 qH WIS S @t & 91 Rere W arg

... (cgagr)
AT "R AT g SN, MU HUAT 98 SMY| U1 AfSH M 8, dfdh 98 Y P
& foIU B SO 98 oMY orv+T fAsy Ter Ghd & $Afely 1l I U-UT B |

G
A WRIGAT: IYSd IMATY Sfl, AT 98 G| HYAT I HIed Fef <l

()
LA WRIGAT: 37T (YT T Y| 5D a1 o |l Ravre T8 Smean|

... (cTggm)

eIy HRASAT: qATTT Fauell S &1 &g & Repre § e |

... (cgagr) *

... (Interruptions)
A& HEIGAT : BT ARSI S 31 42 Yoy

... (TaeT)

A AEEA A 4 Sfl, oMU W UN UYP W ©, AU HUA YA WA U8
BT

... (cTagT)

* Not recorded
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(Q. No. 421)

MADAM SPEAKER : Q. No.421, Shri Tufani Saroj.

St qHT TR ¢ 3feHY HElGd], 9obi & RaeT® fRrehradl Bl Wl AR 9@l off J& 2l 9y
2008-2009 H 65646 @R Ww gs off, S fUsd a¥ & Jom ¥ 35 wfaw@ SAm&
gl ...(agr) 37 Rieprad # g 6 &1 1 WRA B qa g9 b e §b B Sf$A;T Bl
3Tl 15,000 R & 3R AMEHISTSHIRNE & Raarh 11,453 RibRd o gs 21 dbl &
BB AR TA-RIBdl d1 offa & g e B ar & 91 6 H o darel 3dd
TfAfAfeRl R & @@ 2l .. (FEEE) $HD] G . (@) FIbal AN Bl & AR D
B g PR ol &l 3 B T AMABRI SHH AR B & ... (@9uF) o o1 dea db
3T SFEAT HT Yo AT AT o RF 175 FRIs BUA ST =leral gon o, oy daaar
JRINT 5 deh & AIYHS! BT a9 B T 3R ... Y H A o @S St S a e
g [ I JhR0T § ARBR & R AT HRIATS DI 7?7 PR HRATS DI T AT SHDI @R
FIT B 3R IR & Bl TN A IHDT HROT FIT 87

SHRI PRANAB MUKHERJEE: Madam, this Question relates to complaints

against banks. In respect of any individual fraud or any individual misdemeanor, I
require a separate notice for that.

The general replies and responses to the Question is that there is a four-tier
system in the entire banking system starting from the Reserve Bank to the branch
level, where the public grievances are being addressed. At the branch level, it
consists of the representatives of the banks, NGOs and some of the customers’
organization. At the inter-mediate level, in the Zonal Office and in the Controlling
Office, there is also a mechanism for receiving and addressing these complaints.
At the level of the Board of Directors, there is a Committee which takes care of

these complaints. Therefore, elaborate arrangements have been made.

* Not recorded
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I would like to draw the attention of the hon. Member to the last paragraph
of page two of the reply, and the hon. Member must have surely noted this.
Banking Ombudsman Scheme has been notified by RBI in terms of power
conferred under the Banking Regulation Act, 1949. The objective of the Scheme
is to provide speedy and cost effective resolution of complaints of the banks’
customers. In addition to that, Indian Banks’ Association have also established
“Code of Commitment by Banks to Customers” and issued a “Model Policy on
Grievance Redressal in Banks’ to ensure that a suitable mechanism is being
established at various levels in the banking operations, and that mechanism is
functioning. ... (]nterruptions)E
2 TH W ¢ ATE HBGd], H Aoel 9 3B SMSAT & IR H gol AT R 175 IS

DU BT STl GAT AT oAfeh IHbT IR IR 81 A1l [ wanted to know about Central
Bank of India. a8 AHel HUHS! &1 XBR fhar W1 o1l ... (@@es) ... % AT I8 9 ol
MADAM SPEAKER: This will not go on record.

(Interruptions) ... ~
M THE S ol &7 B S do 8 9 B agell @ AU @ e & gl B
RIDHR Al Dl B DA © (O ATEhI Bl TSI WA STl 1 # YA S=1 @veen § b
FT 39 T D R D! U1 g5 87 3R & 1 YT 39 IX H R SIS B 87

SHRI PRANAB MUKHERIJEE: As far as the Central Bank is concerned, the

question does not arise because his question is of general nature. If he has a
particular complaint in respect of some frauds or some misdemeanours, he has to
give a separate notice for that.... (Interruptions) I have already told in response to
his first Supplementary that I require a separate notice for that... (Interruptions)

In respect of the general nature of the complaints, I have explained in
details that both at the Bank management level and at the IBA level, various steps
have been taken to ensure that these complaints are adequately addressed. Still

certain complaints are there. But if the hon. Member has noticed in the text of the

* Not recorded
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reply, sometimes, 84 per cent, some times 87 per cent and sometimes 83 per cent
of the complaints are being disposed of.... (Interruptions)

SHRI TATHAGATA SATPATHY : Madam Speaker, when a common person
goes to a bank for a home loan or for a small business loan, initially it seems very
easy to access loans. But, once an application is filed, then starts the endless
demands for supporting documents, certificates, guarantees, sureties, legal
opinions, so on and so forth.

The Minister in his reply has said:

“To make things easy, these guidelines also stipulate that all the

banks have a system of acknowledging the complaints, fix a time

frame for resolving the complaints, ensure that redressal of

complaints emanating from rural areas etc. etc.”

But, Madam, in the next paragraph, it also says that further the Indian
Banks Association has advised that banks should give wide publicity to the
grievance redressal machinery through advertisements.

Through you, Madam, I would like to know from the hon. Minister whether
he is contemplating to have any board, ... (Inferruptions) any direct transparent
means to enable the common people to know the procedure and list of documents
which should be clearly mentioned whereby a common person, a poor person can
apply ... (Interruptions)

& ARG 3T Farel |
. ()

SHRI TATHAGATA SATPATHY : And he can have all the documents ready.
Today, banks do not cooperate.
MADAM SPEAKER: Hon. Minister, you may reply now.

([nterruptions)El
SHRI TATHAGATA SATPATHY : The banks are the vacation places for the
corrupt and inefficient. Is the Minister contemplating any action?
SHRI PRANAB MUKHERJEE: Madam, I have given a very exhaustive reply. In
respect of the Fifteen Banking Ombudsman Offices located throughout the country.


RCP
ollowed by c1 
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I have also given the details of the figures as to how many complaints have been
received; how many complaints have been disposed of; how many are pending;
and how many are carried over. All these details are given in my exhaustive reply
in response to the hon. Minister’s Question. ... (Interruptions)
MADAM SPEAKER: Please take your seat.

... (Interruptions)
MADAM SPEAKER: Hon. Members, please take your seats.

... (Interruptions)
A& WG : AT 96 Y| BF $Y Hel aied &l 9 AT

.. (o)

MADAM SPEAKER: Hon. Members, please go back to your seats. I will allow
you in the Zero Hour.

... (Interruptions)
MADAM SPEAKER: Please go back to your seats. Just now, I cannot force
anybody. I will allow you in the Zero Hour.

... (Interruptions)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... ~
MADAM SPEAKER: Now, Shri Jagdish Sharme to put his Supplementary.

... (Interruptions)
sft STEHeT T : 37e¥E WG], WRd WRAR & foq #arerd | feam @ forw feam wfse
Frs, Rférd RSMRI & forg gee w43 SRR AT gd W@l Sl 9 W@RISM R A1 &
ST T BTl Wl Bl MAMHDAT W K0T o Bl ATSHT Yo DI g &l 39 IR A 3MID!
BB AT 1 M R < H Sl YRS daex &1 Arorg 8, o b s €, fham
HieT BIs QU O &l...(FagH) Bl @1 daer & oy a1 gadl @il & foy dF e
2 3R I v #Al ASHIR AT 8, S9d dgd e SRISRIRI &1 Je #3 & 99 W
ISR W1 - & oy AN 31 Srar 21 g o¥1 # 3R WraR [d8R @ S §99 8, 9 9

* Not recorded
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Arora H uet YAt o1 fded b d0 A TE R T | ot fa=iferdl @ At |
AM < 2. (r@em)
e TR : T Rl T A YfoV| Waw # g gfev|
= p9ur)
A& HEISAT © 3T Y YOU| 98 ofdl 7 DIoY, 937 o |
.. (o)

it SITEIST I R ARBR Sl BT Bl b fhA Biee B iR ya=a= ASHIR AroT=1
# forferd SRR &1 Atem For Ao wR? L (TI™) # WRER W Ig ST el

gl... (aqar)

SHRI PRANAB MUKHERJEE: Madam Speaker, the hon. Member made a long
observation but the crux of the question is this.... (Interruptions) What are the
steps the Government going to take to ensure that the farmers and the Kisan Credit
Card holders get the farmers’ loan in time and as per their requirements? ...
(Interruptions) One of the principal objectives of redressing the grievances is to
ensure that advancing credit to the Kisan Credit Card holders has been
expeditiously dealt with.... (Interruptions) So far, from the reports, which are
obtained from different banks, the progresses are quite satisfactory.
(Interruptions)

11.21 hrs.

At this stage, Shri Sansuma Khunggur Bwiswmuthiary came
and stood on the floor near the Table

... (Interruptions)
MADAM SPEAKER: The House stands adjourned to meet again at 12.00 noon.
11.22 hrs.
The Lok Sabha then adjourned till Twelve of the Clock.



rep133_6
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12.00 hrs.

The Lok Sabha re-assembled at Twelve of the Clock

(Madam Speaker in the Chair)
MADAM SPEAKER: Now Papers to be laid on the Table.
12.0 % hrs.

At this stage, Dr. N. Sivaprasad and some other hon. Members came
and stood on the floor near the Table

... (Interruptions)
12.01 hrs.

At this stage, Shri Sansuma Khunggur Bwiswmuthiary came
and stood on the floor near the Table

... (Interruptions)
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12.01% hrs.
PAPERS LAID ON THE TABLE
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): I beg to lay on
the Table:-
(1) A copy of the Mid-Year Review, 2009-2010 (Hindi and English versions).
(Placed in Library,See No. LT-1461/15/09)

(2) copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 7 of the Fiscal Responsibility and Budget
Management Act, 2003:-

(1) Statement on Quarterly Review of the trends in receipts and
expenditure in relation to the Budget at the end of the
financial year 2008-2009.

(i1)  Statement on Quarterly Review of the trends in receipts and
expenditure in relation to the Budget at the end of First
Quarter of the financial year 2009-2010.

(Placed in Library,See No. LT-1462/15/09)

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): I beg to

lay on the Table a copy each of the following papers (Hindi and English

versions):-
(1)  White Paper on Indian Railways.
(Placed in Library,See No. LT-1463/15/09)
(2)  Vision 2020 for Indian Railways.
(Placed in Library,See No. LT-1464/15/09)

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM

NABI AZAD): I beg to lay on the Table:-

(1 @ A copy of the Annual Report (Hindi and English versions) of the All
India Institute of Speech and Hearing, Mysore, for the year 2008-2009,
alongwith Audited Accounts.
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)

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Speech and Hearing,
Mysore, for the year 2008-2009.

(Placed in Library,See No. LT-1465/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
Regional Institute of Paramedical and Nursing Sciences, Aizawl, for the
year 2008-2009, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Regional Institute of Paramedical and
Nursing Sciences, Aizawl, for the year 2008-2009.

(Placed in Library,See No. LT-1466/15/09)

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): I beg to lay on the Table:-

(1)

(2)

(1) A copy of the Annual Report (Hindi and English versions) of the
Sardar Swaran Singh National Institute of Renewable Energy, Kapurthala,
for the year 2008-2009, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Sardar Swaran Singh National Institute
of Renewable Energy, Kapurthala, for the year 2008-2009.

(Placed in Library,See No. LT-1467/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
Indian Renewable Energy Development Agency Limited, New Delhi, for
the year 2008-2009, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Renewable Energy Development
Agency Limited, New Delhi, for the year 2008-2009.

(Placed in Library,See No. LT-1468/15/09)
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THE MINISTER OF URBAN DEVELOPMENT (SHRI S. JAIPAL REDDY): 1
beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Urban Affairs, New Delhi, for the year 2008-2009,
alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Urban Affairs, New
Delhi, for the year 2008-2009.

(Placed in Library,See No. LT-1469/15/09)

(2) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of section 619A of the Companies Act, 1956:-

@ (0 Review by the Government of the working of the Delhi Metro
Rail Corporation Limited, New Delhi, for the year 2008-2009.
(1)  Annual Report of the Delhi Metro Rail Corporation Limited,
New Delhi, for the year 2008-2009, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.
(Placed in Library,See No. LT-1470/15/09)
(b) (i) Review by the Government of the working of the Bangalore Metro
Rail Corporation Limited, Bangalore, for the year 2008-2009.
(i)  Annual Report of the Bangalore Metro Rail Corporation
Limited, Bangalore, for the year 2008-2009, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.
(Placed in Library,See No. LT-1471/15/09)
THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
AND MINISTER OF TOURISM (KUMARI SELJA): I beg to lay on the Table:-

(1) () A copy of the Annual Report (Hindi and English versions) of the

Central Government Employees Welfare Housing Organisation, New Delhi,

for the year 2008-2009, alongwith Audited Accounts.
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2)

3)

(b)

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Government Employees Welfare
Housing Organisation, New Delhi, for the year 2008-2009.

(Placed in Library,See No. LT-1472/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
Building Materials and Technology Promotion Council, New Delhi, for the
year 2008-2009, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Building Materials and Technology
Promotion Council, New Delhi, for the year 2008-2009.

(Placed in Library,See No. LT-1473/15/09)
A copy each of the following papers (Hindi and English versions) under
sub-section (1) of section 619A of the Companies Act, 1956:-
(@ (@) Review by the Government of the working of the Housing
and Urban Development Corporation Limited, New Delhi, for the year
2008-2009.

(11) Annual Report of the Housing and Urban Development
Corporation Limited, New Delhi, for the year 2008-2009, alongwith
Audited Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library,See No. LT-1474/15/09)
(1) Review by the Government of the working of the Hindustan Prefab
Limited, New Delhi, for the year 2008-2009.

(i1) Annual Report of the Hindustan Prefab Limited, New Delhi,
for the year 2008-2009, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library,See No. LT-1475/15/09)
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THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (DR.
TUSHAR CHAUDHARY): On behalf of Shri Kantilal Bhuria, I beg to lay on the

Table a copy each of the following papers (Hindi and English versions) under sub-

section (1) of section 619A of the Companies Act, 1956:-

(1)

2)

Review by the Government of the working of the National Scheduled
Tribes Finance and Development Corporation, New Delhi, for the year
2008-2009.

Annual Report of the National Scheduled Tribes Finance and Development
Corporation, New Delhi, for the year 2008-2009, alongwith Audited
Accounts and comments of the Comptroller and Auditor General thereon.

(Placed in Library,See No. LT-1476/15/09)

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): I beg to lay on the Table:-

(1)

(2)

(1) A copy of the Annual Report (Hindi and English versions) of the
Central Adoption Resource Authority, New Delhi, for the year 2007-2008,
alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Adoption Resource Authority,
New Delhi, for the year 2007-2008.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (2) above.

(Placed in Library,See No. LT-1477/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): On behalf of Shri Namo Narain Meena, | beg to lay on
the Table:-

(1)

(1) A copy of the Annual Report (Hindi and English versions) of the
Insurance Regulatory and Development Authority of India, Hyderabad, for
the year 2008-2009, alongwith Audited Accounts.



18.12.2009 24

2)

3)

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Insurance Regulatory and Development
Authority of India, Hyderabad, for the year 2008-2009.

(Placed in Library,See No. LT-1478/15/09)
(i) A copy of the 12" Annual Report (Hindi and English versions) of the
Industrial Investment Bank of India Limited, Kolkata, for the year 2008-
2009, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Industrial Investment Bank of India
Limited, Kolkata, for the year 2008-2009.

(Placed in Library,See No. LT-1479/15/09)
A copy of the Consolidated Review (Hindi and English versions) of

working of Regional Rural Banks for the year ended 31* March, 2009.

(Placed in Library,See No. LT-1480/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): I beg to lay on the Table:-

(1

)

A copy of the 13" Progress Report (Hindi and English versions) on the
Action Taken pursuant to the Recommendations of the Joint Parliamentary
Committee on Stock Market Scam and matters relating thereto-December,
2009.

(Placed in Library,See No. LT-1481/15/09)
A copy each of the following Reports (Hindi and English versions) under
article 151(1) of the Constitution:-
(1) Report of the Comptroller and Auditor General of India-Union
Government (Civil) (No. 6 of 2009-10)-Performance Audit of Land and
Development Office, for the year ended March, 2008.

(Placed in Library,See No. LT-1482/15/09)
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€)

(1))  Report of the Comptroller and Auditor General of India-Union
Government (Civil) (No. 8 of 2009-10)-Performance Audit of National
Rural Health Mission (Ministry of Health and Family Welfare).

(Placed in Library,See No. LT-1483/15/09)
A copy each of the following Annual Reports and Accounts (Hindi and

English versions) of the Regional Rural Banks for the year ended the 3 1St
March, 2009 together with Auditor’s Report thereon:-
(1) Maharashtra Godavari Gramin Bank, Aurangabad.
(Placed in Library,See No. LT-1484/15/09)
(i1) Vidisha Bhopal Kshetriya Gramin Bank, Vidisha.
(Placed in Library,See No. LT-1485/15/09)
(111) MGB Gramin Bank, Pali-Marwar.
(Placed in Library,See No. LT-1486/15/09)
(1v) Meghalaya Rural Bank, Shillong.
(Placed in Library,See No. LT-1487/15/09)
(v) Tripura Gramin Bank, Agartala.
(Placed in Library,See No. LT-1488/15/09)
(vi) Samastipur Kshetriya Gramin Bank, Samastipur.
(Placed in Library,See No. LT-1489/15/09)
(vil)  Baitarani Gramya Bank, Baripada Mayurbhan;.
(Placed in Library,See No. LT-1490/15/09)
(viii)  Rewa Sidhi Gramin Bank, Rewa.
(Placed in Library,See No. LT-1491/15/09)
(ix) Chikmagalur-Kodagu Grameena Bank, Chikmagalur.
(Placed in Library,See No. LT-1492/15/09)
(x) Wainganga Krishna Gramin Bank, Solapur.
(Placed in Library,See No. LT-1493/15/09)
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(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviil)

(xix)

(xx)

(xx1)

(xxi1)

(xxiii)

(xx1v)

Saurashtra Gramin Bank, Rajkot.
(Placed in Library,See No

Uttar Bihar Gramin Bank, Muzaffarpur.
(Placed in Library,See No

26

. LT-1494/15/09)

. LT-1495/15/09)

Langpi Dehangi Rural Bank, Diphu, Karbi Anglong.

(Placed in Library,See No

Manipur Rural Bank, Imphal.

(Placed in Library,See No.

Utkal Gramya Bank, Balangir.

(Placed in Library,See No.

Assam Gramin Vikas Bank, Guwahati.

(Placed in Library,See No.

Vidharbha Kshetriya Gramin Bank, Akola.

(Placed in Library,See No.

Malwa Gramin Bank, Sangrur.

(Placed in Library,See No.

Etawah Kshetriya Gramin Bank, Etawah.

(Placed in Library,See No.

Saptagiri Grameena Bank, Chittor.

(Placed in Library,See No.

Ellaquai Dehati Bank, Srinagar.

(Placed in Library,See No.

Pragathi Gramin Bank, Bellary.

(Placed in Library,See No.

Uttarbanga Kshetriya Gramin Bank, Cooch Behar.

(Placed in Library,See No.

Kamraz Rural Bank, Sopore.

(Placed in Library,See No.

. LT-1496/15/09)

LT-1497/15/09)

LT-1498/15/09)

LT-1499/15/09)

LT-1500/15/09)

LT-1501/15/09)

LT-1502/15/09)

LT-1503/15/09)

LT-1504/15/09)

LT-1505/15/09)

LT-1506/15/09)

LT-1507/15/09)
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(xxv) Pallavan Grama Bank, Salem.

(Placed in Library,See No.

(xxvi) South Malabar Gramin Bank, Malappuram.

(Placed in Library,See No.

(xxvil) Bangiya Gramin Vikash Bank, Murshidabad.

(Placed in Library,See No.

(xxviii) Puduvai Bharathiar Grama Bank, Puducherry.

(Placed in Library,See No.

(xxix) Pandyan Grama Bank, Virudhunagar.

(Placed in Library,See No.

(xxx) Deccan Grameena Bank, Hyderabad.

(Placed in Library,See No.

(xxxi) Lucknow Kshetriya Gramin Bank, Sitapur.

(Placed in Library,See No.

(xxxii) Triveni Kshetriya Gramin Bank, Orai.

(Placed in Library,See No.

(xxxiii) Paschim Banga Gramin Bank, Howrah.

(Placed in Library,See No.

(xxxi1v) Krishna Grameena Bank, Gulbarga.

(Placed in Library,See No.

(xxxv) Rushikulya Gramya Bank, Berhampur.

(Placed in Library,See No.

(xxxvi) Kashi Gomti Samyut Gramin Bank, Varanasi.

(Placed in Library,See No.

(xxxvii) Jaipur Thar Gramin Bank, Jaipur.

(Placed in Library,See No.

(xxxviii) Karnataka Vikas Grameena Bank, Dharwad.

(Placed in Library,See No.
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LT-1508/15/09)

LT-1509/15/09)

LT-1510/15/09)

LT-1511/15/09)

LT-1512/15/09)

LT-1513/15/09)

LT-1514/15/09)

LT-1515/15/09)

LT-1516/15/09)

LT-1517/15/09)

LT-1518/15/09)

LT-1519/15/09)

LT-1520/15/09)

LT-1521/15/09)
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(xxxix) Kalinga Gramya Bank, Cuttack.

(Placed in Library,See No.

(x1)  Jharkhand Gramin Bank, Ranchi.

(Placed in Library,See No.

(xli) Jhabua Dhar Kshetriya Gramin Bank, Jhabua.

(Placed in Library,See No.

(xli1) Haryana Gramin Bank, Rohtak.

(Placed in Library,See No.

(xlii1) Himachal Gramin Bank, Mandi.

(Placed in Library,See No.

(xliv) Jammu Rural Bank, Narwal, Jammu.

(Placed in Library,See No.

(xlv) Hadoti Kshetriya Gramin Bank, Kota.

(Placed in Library,See No.

(xIvi) Gurgaon Gramin Bank, Gurgaon.

(Placed in Library,See No.

(xIvii) Chhattisgarh Gramin Bank, Raipur.

(Placed in Library,See No.

(xlviii)  Dena Gujarat Gramin Bank, Gandhinagar.

(Placed in Library,See No.

(xlix) Bihar Kshetriya Gramin Bank, Munger.

(Placed in Library,See No.
() Chaitanya Godavari Grameena Bank, Guntur.

(Placed in Library,See No.
(li)  Durg Rajnandgaon Gramin Bank, Rajnandgaon.

(Placed in Library,See No.
(lii)  Cauvery Kalpatharu Grameena Bank, Mysore.

(Placed in Library,See No.
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LT-1522/15/09)

LT-1523/15/09)

LT-1524/15/09)

LT-1525/15/09)

LT-1526/15/09)

LT-1527/15/09)

LT-1528/15/09)

LT-1529/15/09)

LT-1530/15/09)

LT-1531/15/09)

LT-1532/15/09)

LT-1533/15/09)

LT-1534/15/09)

LT-1535/15/09)
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(lii1)) Baroda Uttar Pradesh Gramin Bank, Raebareli.

(Placed in Library,See No. LT-1536/15/09)
(liv) Baroda Rajasthan Gramin Bank, Ajmer.

(Placed in Library,See No. LT-1537/15/09)
(Iv)  Ballia Kshetriya Gramin Bank, Ballia.

(Placed in Library,See No. LT-1538/15/09)
(Ivi) Baroda Gujarat Gramin Bank, Bharuch.

(Placed in Library,See No. LT-1539/15/09)
(Ivii) Aryavart Gramin Bank, Lucknow.

(Placed in Library,See No. LT-1540/15/09)
(Iviii) Arunachal Pradesh Rural Bank, Papum-Pare

(Placed in Library,See No. LT-1541/15/09)
(lix) Andhra Pragathi Grameena Bank, Kadapa.

(Placed in Library,See No. LT-1542/15/09)
(Ix)  Andhra Pradesh Grameena Vikas Bank, Warangal.

(Placed in Library,See No. LT-1543/15/09)
(Ixi) Kshetriya Kisan Gramin Bank, Mainpuri.

(Placed in Library,See No. LT-1544/15/09)

(Ixii) Visveshvaraya Grameena Bank, Mandya

(Placed in Library,See No. LT-1545/15/09)
(Ixii1) Surguja Kshetriya Gramin Bank, Surguja.

(Placed in Library,See No. LT-1546/15/09)
(Ixiv) Vananchal Gramin Bank, Dumka.

(Placed in Library,See No. LT-1547/15/09)
(Ixv) Uttaranchal Gramin Bank,Dehradun.

(Placed in Library,See No. LT-1548/15/09)
(Ixvi) Sutlej Gramin Bank, Bathinda.

(Placed in Library,See No. LT-1549/15/09)
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(Ixvii) Shreyas Gramin Bank, Aligarh.

(Placed in Library,See No.

(Ixviii) Sharda Gramin Bank, Satna.

(Placed in Library,See No.

(Ixix) Satpura Kshetriya Gramin Bank, Satpura.

(Placed in Library,See No.

(Ixx) Sarva U.P. Gramin Bank,Meerut.

(Placed in Library,See No.

(Ixx1) Rajasthan Gramin Bank, Alwar.

(Placed in Library,See No.

(Ixxi1) Purvanchal Gramin Bank, Gorakhpur.

(Placed in Library,See No.

(Ixxii1) ~ Punjab Gramin Bank, Kapurthala.

(Placed in Library,See No.

(Ixxiv)Prathama Bank, Moradabad.

(Placed in Library,See No.

(Ixxv) Parvatiya Gramin Bank, Chamba.

(Placed in Library,See No.

(Ixxvi)North Malabar Gramin Bank, Kannur.

(Placed in Library,See No.
(Ixxvil)  Neelachal Gramya Bank, Bhubaneswar.

(Placed in Library,See No.
(Ixxviil)) Narmada Malwa Gramin Bank, Indore.

(Placed in Library,See No.
(Ixxix)Nainital-Almora Kshetriya Gramin Bank, Haldwani.
(Placed in Library,See No.

(Ixxx) Nagaland Rural Bank, Kohima.

(Placed in Library,See No.

30

LT-1550/15/09)

LT-1551/15/09)

LT-1552/15/09)

LT-1553/15/09)

LT-1554/15/09)

LT-1555/15/09)

LT-1556/15/09)

LT-1557/15/09)

LT-1558/15/09)

LT-1559/15/09)

LT-1560/15/09)

LT-1561/15/09)

LT-1562/15/09)

LT-1563/15/09)
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4

)

(6)

(Ixxxi)Mizoram Rural Bank, Aizawl.
(Placed in Library,See No. LT-1564/15/09)
(Ixxxi1) ~ Mewar Aanchalk Gramin Bank, Udaipur.
(Placed in Library,See No. LT-1565/15/09)
(Ixxxiii) Marathwada Gramin Bank, Nanded.
(Placed in Library,See No. LT-1566/15/09)
(Ixxxiv) Mahakaushal Kshetriya Gramin Bank, Jabalpur.
(Placed in Library,See No. LT-1567/15/09)
(Ixxxv)  Madhya Bharat Gramin Bank, Sagar.
(Placed in Library,See No. LT-1568/15/09)
(Ixxxvi) Madhya Bihar Gramin Bank, Patna.
(Placed in Library,See No. LT-1569/15/09)
(i) A copy of the Annual Report (Hindi and English versions) of the
National Bank for Agriculture and Rural Development, Mumbai, for the
year 2008-2009, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Bank for Agriculture and Rural
Development, Mumbai, for the year 2008-2009.
(Placed in Library,See No. LT-1570/15/09)
A copy of the Consolidated Report (Hindi and English versions) on the
working of Public Sector Banks for the year ended March 31, 2009.
(Placed in Library,See No. LT-1571/15/09)
A copy each of the following Notifications (Hindi and English versions)
under Section 31 of the Securities and Exchange Board of India Act, 1992:-
(1) The Securities and Exchange Board of India (Substantial Acquisition
of Shares and Takeovers) (Third Amendment) Regulations, 2009
published in Notification No. LAD-NRO/GN/2009-10/20/182131 in
Gazette of India dated the 6™ November, 2009.



18.12.2009

(7)

(8)

(i)

32

The Securities and Exchange Board of India (Stock Brokers and
Sub-Brokers) (Amendment) Regulations, 2009 published in
Notification No. LAD-NRO/GN/2009-10/21/183853 in Gazette of
India dated the 15™ November, 2009.

(Placed in Library,See No. LT-1572/15/09)

A copy each of the following Notifications (Hindi and English versions)

under sub-section (6) of Section 9 of the Banking Companies (Acquisition

and Transfer of Undertakings) Act, 1970 and 1980:-

(1)

(i)

The Nationalised Banks (Management and Miscellaneous
Provisions) (Amendment) Scheme, 2009 published in Notification
No. S.0. 2383(E) in Gazette of India dated the 15™ September, 2009,
together with a corrigendum thereto published in Notification No.
2402(E) (in English version only) dated the 18" September, 2009.
The Nationalised Banks (Management and Miscellaneous Provisions)
(Amendment) Scheme, 2009 published in Notification No. S.O.
2384(E) in Gazette of India dated the 18" September, 2009.

(Placed in Library,See No. LT-1573/15/09)

A copy each of the following Notifications (Hindi and English versions)

under section 159 of the Customs Act, 1962 :-

(1)

(ii)

G.S.R. 849(E) published in Gazette of India dated the 27"
November, 2009 making certain amendments in the Notification No.
21/2002-Customs, dated 1* March, 2002.
G.S.R. 850(E) published in Gazette of India dated the 27"
November, 2009 making certain amendments in the Notification No.
103/2008-Customs (N.T.), dated 29™ August, 2008.

(Placed in Library,See No. LT-1574/15/09)
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THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI
BHARATSINH SOLANKI): I beg to lay on the Table:-

(1)

3)

4

A copy each of the following papers (Hindi and English versions) under

sub-section (1) of section 619A of the Companies Act, 1956:-

(a) (1) Review by the Government of the working of the NHPC Limited,

(b)

2)

Faridabad, for the year 2008-2009.
(11) Annual Report of the NHPC Limited, Faridabad, for the year
2008-2009, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library,See No. LT-1575/15/09)
(1) Review by the Government of the working of the Satluj Jal Vidyut
Nigam Limited, New Delhi, for the year 2008-2009.

(i1)) Annual Report of the Satluj Jal Vidyut Nigam Limited, New
Delhi, for the year 2008-2009, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library,See No. LT-1576/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of
the Damodar Valley Corporation for the year 2007-2008, alongwith
Audited Accounts.
(i1) A copy of the Review (Hindi and English versions) by the
Government of the working of the Damodar Valley Corporation for

the year 2007-2008.

Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (2) above.

(i)

(Placed in Library,See No. LT-1577/15/09)
A copy of the Annual Report (Hindi and English versions) of the

Central Power Research Institute, Bangalore, for the year 2008-2009,

alongwith Audited Accounts.



18.12.2009 34

(i1) A copy of the Review (Hindi and English versions) by the Government
of the working of the Central Power Research Institute, Bangalore, for the
year 2008-2009.
(Placed in Library,See No. LT-1578/15/09)
(%) A copy of the Central Electricity Regulatory Commission (Procedure,
Terms and Conditions for grant of trading licence and other related matters)
(Second Amendment) Regulations, 2009 (Hindi and English versions)
published in Notifications. No. L-7/143/158/2008-CERC in Gazette of
India dated the 23™ October, 2009 under Section 179 of the Electricity Act,
2003.
(Placed in Library,See No. LT-1579/15/09)
(6) A copy of the Bhakra Beas Management Board (Amendment) Rules, 2008
(Hindi and English versions) published in Notification No. S.O. 107 in
Gazette of India dated the 25™ July, 2009 under sub-section (3) of Section
97 of the Punjab Reorganization Act, 1966.
(Placed in Library,See No. LT-1580/15/09)
(7) A copy of the Annual Report (Hindi and English versions) of the Central
Electricity Regulatory Commission, New Delhi, for the year 2008-2009
under Section 101 of the Electricity Act, 2003.
(Placed in Library,See No. LT-1581/15/09)
THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MAHADEO SINGH KHANDELA): I beg to lay on
the Table a copy of the Daman & Diu Motor Vehicles (1* Amendment) Rules,
2009 (Hindi and English versions) published in Notification No.
ADTr/KMN/89/F-79/2009-2010/570 in U.T. Administration of Daman & Diu
Gazette dated the 30" September, 2009, issued under sub-section (3) of Section
212 of the Motor Vehicles Act, 1988, alongwith an explanatory note.
(Placed in Library,See No. LT-1582/15/09)
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI DINESH TRIVEDI): I beg to lay on the Table:-

(1)

)

A copy each of the following papers (Hindi and English versions) under
sub-section (1) of section 619A of the Companies Act, 1956:-
(a) (1) Review by the Government of the working of the HLL Lifecare
Limited, Thiruvananthapuram, for the year 2008-2009.
(i1) Annual Report of the HLL Lifecare Limited, Thiruvananthapuram, for
the year 2008-2009, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library,See No. LT-1583/15/09)
(b) (1) Review by the Government of the working of the HSCC (India)
Limited, Noida, for the year 2008-2009.
(i) Annual Report of the HSCC (India) Limited, Noida, for the year 2008-
2009, alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.

(Placed in Library,See No. LT-1584/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the Lala
Ram Sarup Institute of Tuberculosis and Respiratory Diseases, New Delhi,
for the year 2008-2009, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Lala Ram Sarup Institute of
Tuberculosis and Respiratory Diseases, New Delhi, for the year 2008-2009.

(Placed in Library,See No. LT-1585/15/09)

(3) (1) A copy of the Annual Report (Hindi and English versions) of the

Mahatma Gandhi Institute of Medical Sciences and Kasturba Hospital,
Sevagram, for the year 2008-2009, alongwith Audited Accounts.
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(4)

)

(6)

(7

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Mahatma Gandhi Institute of Medical
Sciences and Kasturba Hospital, Sevagram, for the year 2008-2009.

(Placed in Library,See No. LT-1586/15/09)

(1) A copy of the Annual Report (Hindi and English versions) of the
New Delhi Tuberculosis Centre, New Delhi, for the year 2008-2009,
alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the New Delhi Tuberculosis Centre, New
Delhi, for the year 2008-2009.

(Placed in Library,See No. LT-1587/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
North Eastern Indira Gandhi Regional Institute of Health and Medical
Sciences, Shillong, for the year 2008-2009, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the North Eastern Indira Gandhi Regional
Institute of Health and Medical Sciences, Shillong, for the year 2008-2009.

(Placed in Library,See No. LT-1588/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
National Academy of Medical Sciences (India), New Delhi, for the year
2008-2009, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Academy of Medical Sciences
(India), New Delhi, for the year 2008-2009.

(Placed in Library,See No. LT-1589/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Mental Health and Neurosciences, Bangalore, for the

year 2008-2009, alongwith Audited Accounts.
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(ii1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Mental
Health and Neurosciences, Bangalore, for the year 2008-2009.

(Placed in Library,See No. LT-1590/15/09)

(8) A copy of the Statements (Hindi and English versions) explaining reasons
for not laying the Annual Report and Audited Accounts of the 25
Institutions with name and year, mentioned therein, within the stipulated
period of nine months after the close of the respective accounting years.

(Placed in Library,See No. LT-1591/15/09)

(9) A copy of the Notification No. G.S.R 607(E) (Hindi and English versions)
published in Gazette of India dated 28" August, 2009, containing
corrigendum to the Notification No. G.S.R. 46(E) dated the 22™ January,
2009, issued under Drugs and Cosmetics Act, 1940.

(Placed in Library,See No. LT-1592/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI

SULTAN AHMED): I beg to lay on the Table:-

(1) A copy each of the Annual Reports for the year 2008-2009 (Hindi and
English versions) alongwith Audited Accounts in respect of the following
institutes:-

(1) Institute of Hotel Management, Hazipur.
(Placed in Library,See No. LT-1593/15/09)

(i1) Institute of Hotel Management, Catering Technology and
Applied Nutrition, Gwalior.
(Placed in Library,See No. LT-1594/15/09)
(ii1))  Institute of Hotel Management, Catering Technology and
Applied Nutrition, Jaipur.
(Placed in Library,See No. LT-1595/15/09)
(iv)  Institute of Hotel Management, Catering Technology and
Applied Nutrition, Hyderabad.
(Placed in Library,See No. LT-1596/15/09)



18.12.2009

v)

(vi)

(vii)
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Institute of Hotel Management, Catering Technology and
Applied Nutrition, Kolkata.

(Placed in Library,See No. LT-1597/15/09)
Institute of Hotel Management, Catering Technology and
Applied Nutrition, Mumbai.

(Placed in Library,See No. LT-1598/15/09)
Institute of Hotel Management, Catering and Nutrition, Lucknow.

(Placed in Library,See No. LT-1599/15/09)

(viil) Institute of Hotel Management, Catering and Nutrition, New Delhi.

(ix)

(x)
(xi)

(xii)

(xiii)

(xiv)

(xv)

(xv1)

(xvii)

(xvii1)

(xvix)

(Placed in Library,See No. LT-1600/15/09)
Institute of Hotel Management, Catering Technology and
Applied Nutrition, Shillong.

(Placed in Library,See No. LT-1601/15/09)
Institute of Hotel Management, Catering and Nutrition, Shimla.

(Placed in Library,See No. LT-1602/15/09)
National Council for Hotel Management and Catering
Technology, Noida.

(Placed in Library,See No. LT-1603/15/09)
Institute of Hotel Management, Catering Technology and
Applied Nutrition, Guwahati.

(Placed in Library,See No. LT-1604/15/09)
Institute of Hotel Management, Catering & Nutrition (Society),
Gurdaspur.

(Placed in Library,See No. LT-1605/15/09)
Institute of Hotel Management, Catering Technology and
Applied Nutrition, Goa.

(Placed in Library,See No. LT-1606/15/09)
Institute of Hotel Management, Catering Technology and
Applied Nutrition, Ahmedabad.

(Placed in Library,See No. LT-1607/15/09)
Institute of Hotel Management, Catering Technology and
Applied Nutrition, Chennai.

(Placed in Library,See No. LT-1608/15/09)
Dr. Ambedkar Institute of Hotel Management, Catering and
Nutrition, Chandigarh.

(Placed in Library,See No. LT-1609/15/09)
Institute of Hotel Management, Catering Technology and
Applied Nutrition, Bhubaneswar.

(Placed in Library,See No. LT-1610/15/09)
Institute of Hotel Management, Catering Technology and
Applied Nutrition, Bhopal.

(Placed in Library,See No. LT-1611/15/09)
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(xx) Institute of Hotel Management, Catering Technology and
Applied Nutrition, Bangalore.

(Placed in Library,See No. LT-1612/15/09)

(2) A copy of the Review (Hindi and English versions) by the Government of

the working of the above institutes for the year 2008-2009.

(Placed in Library,See No. LT-1613/15/09)
THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI DINESH TRIVEDI): On behalf of Shri S. Gandhiselvan, I beg
to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
National Academy of Ayurveda, New Delhi, for the year 2008-2009,
alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Academy of Ayurveda, New
Delhi, for the year 2008-2009.

(Placed in Library,See No. LT-1614/15/09)

(2) (1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Ayurveda, Jaipur, for the year 2008-2009, alongwith
Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Ayurveda, Jaipur,

for the year 2008-2009.
(Placed in Library,See No. LT-1615/15/09)
(3) A copy of the Notification No. G.S.R. 687(E) (Hindi and English versions)
published in Gazette of India dated the 18" September, 2009, appointing
18" September, 2009 as the date on which the provisions of clause (b) of
Section 6 of the Cigarettes and other Tobacco Products (Prohibition of
Advertisement and Regulation of Trade and Commerce, Production, Supply
and Distribution) Act, 2003 shall come into force, issued under sub-section

(3) of Section 1 of the said Act.
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(Placed in Library,See No. LT-1616/15/09)
(4) A copy of the Notification No. G.S.R. 1865(E) (Hindi and English versions)
published in Gazette of India dated the 30™ July, 2009, appointing 30" day
of July, 2009 as the date on which the provisions of clause (a) of sub-
section (1) of Section 12, clause (a) of sub-section (1) of Section 13, 15, 17,
18, 32 and 33 of the Cigarettes and other Tobacco Products (Prohibition of
Advertisement and Regulation of Trade and Commerce, Production, Supply
and Distribution) Act, 2003 shall come into force, issued under sub-section
(3) of Section 1 of the said Act.
(Placed in Library,See No. LT-1617/15/09)
(5) A copy of the Prohibition of Smoking in Public Places (Amendment) Rules,
2009 (Hindi and English versions) published in Notification No. G.S.R. 680(E) in
Gazette of India dated the 15™ September, 2009, issued under Section 31 of the
Cigarettes and other Tobacco Products (Prohibition of Advertisement and
Regulation of Trade and Commerce, Production, Supply and Distribution) Act,
2003.

(Placed in Library,See No. LT-1618/15/09)
THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS

AND MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
(SHRI SALMAN KHURSHEED): 1 beg to lay on the Table a copy of the

following papers (Hindi and English versions):-

(1)  Report of the National Commission for Religious and Linguistic
Minorities.
(2) Annexure to the Report of the National Commission for Religious
and Linguistic Minorities (Volume-II).

(Placed in Library,See No. LT-1619/15/09)
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12.04 hrs.
MESSAGES FROM RAJYA SABHA
SECRETARY-GENERAL: Madam Speaker, I have to report the following

messages received from the Secretary-General of Rajya Sabha:-

(1) "In accordance with the provisions of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of Business in the Rajya Sabha, I am
directed to return herewith the Appropriation (Railways) No.4 Bill, 2009,
which was passed by the Lok Sabha at its sitting held on the 15™ December,
2009 and transmitted to the Rajya Sabha for its recommendations and to
state that this House has no recommendations to make to the Lok Sabha in
regard to the said Bill."

(i1)) "In accordance with the provisions of rule 127 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am directed to
inform the Lok Sabha that the Rajya Sabha at its sitting held on the 17"
December, 2009 agreed without any amendment to the National Rural
Employment Guarantee (Amendment) Bill, 2009 which was passed by the
Lok Sabha at its sitting held on the 16™ December, 2009."

(ii1) "In accordance with the provisions of rule 127 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am directed to

inform the Lok Sabha that the Rajya Sabha at its sitting held on the 17"

December, 2009 agreed without any amendment to the National Capital

Territory of Delhi Laws (Special Provisions) Second Bill, 2009 which was

passed by the Lok Sabha at its sitting held on the 16" December, 2009."
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12.05 hrs.
COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

Minutes

SHRI UDAY SINGH (PURNEA): I beg to lay on the Table the Minutes (Hindi
and English versions) of the first to fourth sittings of the Committee on Private

Members’ Bills and Resolutions held during the current session.E

12.05% hrs.
PUBLIC ACCOUNTS COMMITTEE
7™ Report
DR. K.S. RAO (ELURU): Madam, I beg to present the Seventh Report (Hindi and
English versions) on Excesses over Voted Grants and Charged Appropriations

(2007-08) of the Public Accounts Committee (2009-10).

12.06 hrs.
STANDING COMMITTEE ON AGRICULTURE
1" to 3" Reports

#t qgeT AW (TP ) :3reFE weledl, d PN dadt wHfa & Freafaiaa gfideT (=
JAT SIS TARPRUY) IR Bl &l

(1) PN A=Ter (HN IR FgdiiRar fT9F) & e S AN (2009-10) & IX |
RESIIRCES]

(2) B FHATAT (IS, ST FAT AIJYTAT fIHRT) DT T&MI DI AT (2009-10)
% 9N H GOl gfaded

(3) ' PN Iare & gou gk AT ' & IR § Y Fddt afHfa (2007-08) & 414
gfeaed (1441 A |qun) H sidfdse feuufRRi?RAuREl . AReR qaRT BI-Ts-briars dae!
RIGRIEIRCERT
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12.06 hrs.

STANDING COMMITTEE ON ENERGY

Statements

N gorw Rig aea (ARgRY): sremer Aeed, § ol dddt Rl |fifa & fFeafafed faao

(fe=<l oI SiUST WRHRUT) [H Uee R &l & -

(1) T iR FAHRONT HoAl HATA DI IEMI DI AN (2007-08) & TN H 194
yfided (digedi dre ) # cfafde RreRel W oo dddt mit afifa & 249 ufodes
(1491 <Np | B AARI-UH § 3fafdse RIHTRSN IR WIRER gRT HI-TE-HRATE |

(2) ooy A fagra aRASHG (uadid) ' fawy wR 229 ufddes (dieedi e | #
sfafdse RreiRel w Sl e Rl |afifa @ 274 gftded (1441 < 991) & 1eard-Ud #
3fdfdse BRI IR ARHR §RT HI-Ts-HRIare! |

(3) TN iR FdIHRUNT Hoil HATT &I IMEMI DI AR (2008-09) & TN H 264
yfaded (dicedl e W) # ofafde RreRel w® wot ddeft wmft wfafa & 284 ufoae
(144} < |9 B AATI-UH ¥ 3fafdse RIHIRSN IR WRER gRT HI-TTE-HRATE |

(4) faega #=Tera @1 TGl & AR (2008-09) & IR H 25d Hfuded (dagdl Ald
qun) ¥ oidfde RreRel R ool weeht wmft afifa & 204 wfades (144 @ ww) &
IEATT-USH H 3fdfde BRI IR IHR R HI-Ts-HRIATE! |
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12.07 hrs.
STANDING COMMITTEE ON RAILWAYS
Statements

SHRI T.R. BAALU (SRIPERUMBUDUR): Madam, 1 beg to lay the following
Statements (Hindi and English versions) of the Standing Committee on Railways:

(1) Action Taken by Government on the recommendations contained in Chapter-I
and final replies in respect of recommendations contained in Chapter V of the 28"
Report of the Standing Committee on Railways (14™ Lok Sabha) on Action Taken
by Government on the recommendations contained in the 24™ Report of Standing
Committee on Railways (14th Lok Sabha) on 'Land Management'.

(2) Action Taken by Government on the recommendations contained in Chapter-I
of the 30™ Report of the Standing Committee on Railways (14th Lok Sabha) on
Action Taken by Government on the recommendations contained in the 16th
Report of Standing Committee on Railways (14th Lok Sabha) on 'Expansion of
Railway Network — New Lines, Gauge Conversion, Doubling and Electrification'.

(3) Action Taken by Government on the recommendations contained in Chapter-I
of the 37th Report of the Standing Committee on Railways (14th Lok Sabha) on
Action Taken by Government on the recommendations contained in the 3o
Report of Standing Committee on Railways (14th Lok Sabha) on "Performance of
New Railway Zones'.

(4) Action Taken by Government on the recommendations contained in Chapter-1
of the 38th Report of the Standing Committee on Railways (14th Lok Sabha) on
Action Taken by Government on the recommendations contained in the 33
Report of Standing Committee on Railways (14th Lok Sabha) on 'Industrial
Relations & Staff Welfare in Railways'.

(5) Action Taken by Government on the recommendations contained in Chapter-I
of the 39th Report of the Standing Committee on Railways (14th Lok Sabha) on
Action Taken by Government on the recommendations contained in the 34"
Report of Standing Committee on Railways (14th Lok Sabha) on 'Suburban and
Metro Railways'.
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12.07% hrs.
STANDING COMMITTEE ON COAL AND STEEL
1% to 3" Reports

SHRI SANJAY BHOI (BARGARH): Madam, I beg to present the following
Reports (Hindi and English versions) of the Standing Committee on Coal and
Steel:

(1) First Report on Demands for Grants (2009-10) of the Ministry of Coal.
(2) Second Report on Demands for Grants (2009-10) of the Ministry of Mines.
(3) Third Report on Demands for Grants (2009-10) of the Ministry of Steel.

12.08 hrs.
STANDING COMMITTEE ON SOCIAL JUSTICE AND
EMPOWERMENT
Statements

it et RiE dem (aR®): et wEe, § wiiie < ud eiftreRar At wemit wfifa
& frefaRad faavor (o= Qe 3o Hwepvo) |91 Ued IR @l gl

(1) IS =g iR AfTHIRAT HATT & MRy AHET IR A1eHl & @e/ b
& foir froem afeqal @ wEEd @ (TERIEd) ' & ar # 279 ufided # efafds
RIEIRET WX WRPR R BI-To-hRIAR d aR § AMEIMNG T AR ATGIRAT el i
Ay (2008-09) & 37d URides & Sred-ua # sfafdse RywiRell den srearg-ua # sfafde
ReIRen @ ddy ¥ 3ifqs SRl R WRAR NI BI-Te-hRidre! |

(2) SrcUAEIH AWMl HATT B 3EM @I AR (2007-08) & IR # 359 Hhaad |
sfdfdse RABIREIT TR WRPR gRT HI-TS-HRIATE D qR H AHID  IAR ARG et
it Affa (2008-09) & 394 Uftdes & Sre-us H sfafdse RAwifRel qen sierma-ui #
sfafdse RrerRel & ddg # Sift SRl R TR gRT HI-T5-Hrar! |

(3) SHNIRIT BT HATAT Bl AIE DI AN (2007-08) & IN H 349 Hfdad H
afdfdse RABIREIT TR WRBR gRT HI-TS-HRATE D qR H AHID R AR ARG daet
At AffT (2008-09) & 404 Ufdes & Sre-Us H oiafdse RAwifRen qen sierma-ui #
sfafdse RrerRen & ddg # Sift SRl R TR §RT HI-TT5-Hram! |
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12.08 2 hrs.

STANDING COMMITTEE ON HEALTH AND FAMILY WELFARE
38™ Report

DR. JYOTI MIRDHA (NAGAUR): Madam, I beg to lay on the Table the Thirty-
eighth Report (Hindi and English versions) of the Standing Committee on Health
and Family Welfare on the ,,Major issues concerning the three vaccine producing
PSUs, namely, the Central Research Institute (CRI), Kasauli, the Pasteur Institute
of India (PII), Coonoor, and the BCG Vaccine Laboratory (BCGVL), Chennai..

12.09 hrs.
STATEMENTS BY MINISTERS

(i) Status of implementation of recommendations contained in the 1"

Report of he Standing Committee on Water Resources on interlinking

of rivers pertaining to the Ministry of Water Resources *

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, I beg to
lay this statement on the status of implementation of recommendations contained
in the Eleventh Report of Standing Committee on Water Resources.

The Eleventh Report of Standing Committee on Water Resources
(Fourteenth Lok Sabha) was laid in the Lok Sabha and Rajya Sabha on 22"
October, 2008. This Report is related to the examination of the subject of
Interlinking of Rivers of the Ministry of Water Resources.

Action Taken Notes on the recommendations/observations contained in the
above-said report of the Standing Committee had been sent to the Lok Sabha
Secretariat on 17" June, 2009. There are 14 recommendations/observations in this
report. These recommendations/observations mainly relate to undertake a study to
assure the availability of water as indicated in National Perspective Plan, to take
urgent and concerted measures to bring all the concerned States on one platform to

arrive at the consensus for taking up work of DPRs, to render full assistance to

* Laid on the Table and also placed in Library, See No. LT-1620/15/09
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concerned States in preparation of DPR of Intra-State links, to discuss threadbare
with Nepal at highest level the issues related to portion of links of Himalayan
Component in Nepal, to set up institutional/organizational set up suggested by
IIMA, to enable timely completion of the Ken-Betwa Project, to ask the IWRFC to
raise funds by issue of bonds or other suitable instruments to fund projects under
ILR, to seek opinion of Ministry of Law and Justice on bringing water under the
concurrent list or enactment of Laws under the provisions and Entry 56 of the
Union list, to relook into some of the suggestions given by
individual/exports/NGOs in their proposals on ILR, to take necessary steps to
address apprehensions of the States as well as make efforts to implement the
suggestions of the States both at the stage of preparation of DPR as well as
implementation thereafter etc.

The present status of implementation of various recommendations made by
the Committee is indicated in Annexure to my Statement which is laid on the
Table of the House. I would not like to take the valuable time of the House to read
out all the contents of this Annexure. I would request that this may be considered

as read.

12.09% hrs.

(i)  Status of implementation of recommendations contained in the 145™
Report of the Standing Committee on Transport, Tourism and Culture
on Action Taken on the observation/recommendations contained in the
136™ Report on Demands for Grants (2008-09) pertaining to the
Ministry of Tourism *

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI
SULTAN AHMED): Madam, I beg to lay this Statement on the status of

implementation of recommendations contained in the 145™ Report of Department-

* Laid on the Table and also placed in Library, See No. LT 1621/15/09
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related Parliamentary Standing Committee on Transport, Tourism and Culture in
pursuance of the direction of the hon. Speaker.

The Standing Committee on Transport, Tourism and Culture presented the
145™ Report of the Committee on Action Taken by the Government on the
recommendations/observations of the Committee contained in its One Thirty Sixth
report on Demands for Grants (2008-2009) of Ministry of Tourism. The
Committee considered and adopted the report at its meeting held on 18" December,
2008 (the Report was presented to the Rajya Sabha on 19.12.2008 and also laid on
the Table of the Lok Sabha on 19.12.2008).

Madam Speaker, in its Report the Standing Committee made 23
recommendations in all. Out of 23 recommendations made by the Committee, this
Ministry has accepted 20 recommendations and 3 recommendations were partially
accepted by the Ministry. The Action Taken Report on recommendations of the
Committee has been furnished to the Rajya Sabha Secretariat vide Ministry of
Tourism’s O.M. dated 23.4.2009.

I also lay on the Table of the House the present status of implementation of

each recommendation as Annexure.
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12.10 hrs.
CALLING ATTENTION TO MATTER OF URGENT PUBLIC IMPORTANCE

Situation arising out of Government’s acceptance of the recommendations of
Valiathan Committee Report on All India Institute of Medical Sciences
(AIIMS) and steps taken by the Government in this regard *

N TS T, IR (TEWR): oremy WA, W SR IRAR FHearnr #H &1 e
Jfferaa ol A & = vy &1 R faarar g iR wieier &xar § & a8 39 49y o

JIdd <

“ITRIS AR YIS HRM (TR) & I | dferges |fify
FHI RUE o RHIRET R AR & Wpfd § o= [RAfq

TAT 39 Y H WRPR gRT SoY U ey

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD) : Madam, I beg to lay the statement.

"The Government set up an Expert Committee on 11.7.2006 under the
Chairmanship of Prof. M.S. Valiathan, Ex. Director, Sri Chitra Tirunal Institute of
Medical Sciences and Research, Thiruvanathapuram, to study the functioning of
AIIMS and to make recommendations for its further development.

The Expert Committee had wide consultations with experts in the field of
medical education, science and technology, humanities, management and industry
along with Heads of Speciality Centres, former Directors of the Institute,
associations of faculty, students, nurses, officers and other groups of AIIMS and
Principals of Medical Colleges in Delhi. Based on the detailed deliberations, the
Committee finalized its report and submitted the same to the Government on
10.10.20066.

The Report made 38 recommendations, broadly categorized into two parts
viz. those not requiring structural changes through amendments in AIIMS Act,

Rules and Regulations (31 recommendations) and those requiring structural

* Laid on the Table and also placed in Library, See No. LT 1622/15/09
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changes through amendments in AIIMS Act, Rules and Regulations (7
recommendations).

The recommendations of the Valiathan Committee were discussed and
reviewed by various Committees of AIIMS and placed before the Governing Body
and Institute Body of AIIMS at its meetings held on 26.11.2009 and 08.12.2009
respectively. Majority of recommendations have been accepted “in principle” by
the Institute Body of AIIMS.

The Government is yet to take a final view on the implementation of
recommendations of the Valiathan Committee.

However, I would like to make it clear to the august House that there is no
question of privatisation of the All India Institute of Medical Sciences. We are
conscious of the fact that this is one of the premier institutes of the country
providing free patient care of highest quality to the poor coming from across the
country. [ would also like to make it clear that the recommendations of the
Valiathan Committee would be implemented by the Government only after a
thorough examination and consultation with all stakeholders. It would be ensured
that AIIMS continues to serve the objectives for which it was established and the
interests of the common man protected.

... (Interruptions)

St TR . IER:  3fTE HeISUT, WRA AR A SfIfAfRee 9 H1 SuER aret
MRT &1 UHAE 9 faRaw- i 9 2. o¥ & SRl TR DI SEh: G G
IfeRT 39 IRUATS ¥ IUAR HI FAeT o T, S AT IUATA TR AT T

# 3 wRIeT ¥ Yol dredl § 6 areiRie affa gRr @t 18 Wil R WRER B
FT YD 87 RIT DI 3R S T 6 WMl TR, TR I TSI ARBR & bl H AT
SH T SN T T A I VH 14 ATl B ! s fRar S @1 g gy ot
ufeetes USRI &1 RIGR M1 T$T?

HT WBHR TR AT, ST Q¥ Dl a1 D1 [Iearqurs TR ds 911 gaAl ©, J8T
STl G 3T ANIRG D1 Bl TR & ITAR B Thac 7 R, 39 o ey qHfd &
WW@WW@WWE@%,W@ﬁWWW%?E



krr
fld by h1
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N T T e ¢ wEledl, FOieRY & ward W A9 Ugel & 9a1 faar g b siaa
AR IMYfIST e & fofiavor &1 @18 W ware dar 78 8rar g R®ifs wRa § U &
SISHC B, S8l N9 Al Pl garsat & SR g1 9H1 Folaxur &= &1 His dare dar @l
B B

... (Interruptions)
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12.11 hrs.
MOTION RE: FOURTH REPORT OF
COMMITTEE ON PRIVATE MEMBERS’ BILLS AND RESOLUTIONS

SHRI UDAY SINGH (PURNEA): Madam, I beg to move the following:-

“That this House do agree with the Fourth Report of the Committee
on Private Members’ Bills and Resolutions presented to the House
on the 16™ December, 2009.”

MADAM SPEAKER: The question is:

“That this House do agree with the Fourth Report of the Committee

on Private Members’ Bills and Resolutions presented to the House
on the 16" December, 2009.”

The motion was adopted.

... (Interruptions)

12.11% hrs.

TRANSPLANTATION OF HUMAN ORGANS (AMENDMENT) BILL, 2009*
THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): Madam, I beg to move for leave to introduce a Bill to amend the
Transplantation of Human Organs Act, 1994.

MADAM SPEAKER: The question is :

“That leave be granted to introduce a Bill to amend the
Transplantation of Human Organs Act, 1994.”

The motion was adopted.

SHRI GHULAM NABI AZAD: I introduce** the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 18.12.09
** Introduced with the recommendations of the President



18.12.2009 53

12.12 hrs.
STATE BANK OF INDIA (SUBSIDIARY BANKS LAWSY)

AMENDMENT BILL, 2009"

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): Madam, on behalf of Shri Pranab Mukherjee, I beg to
move for leave to introduce a Bill further to amend the State Bank of Hyderabad
Act, 1956 and the State Bank of India (Subsidiary Banks) Act, 1959.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the State
Bank of Hyderabad Act, 1956 and the State Bank of India
(Subsidiary Banks) Act, 1959.”

The motion was adopted.

SHRI S.S. PALANIMANICKAM: I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 18.12.09
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12.13 hrs.
MATTERS UNDER RULE 377 *
MADAM SPEAKER: Matters under Rule 377 listed for the day would be laid on
the Table of the House. Hon. Members are requested to send their slips
immediately as per the standing practice.
... (Interruptions)

(i) Need to accord approval to Wadsa-Gadchiroli Railway line project in
Maharashtra

M ARRE Aol HEAN (TSRRI-RRR):  A8/ey, q8RIG 9T & TaRiel el ¥ 49.5
fhcifiey ol 991 TefRiell X AN gRATSAT fisel a9 10 981 | X HAT™T @i
HAT BT TR TR E g | IRIo & fAcdd BT SR #A109 gRT A T [Ieq0T &l
Rare g | s SR 39 RATSHT &1 R.SIN.SMIR. (R i Red) a¥-2002 # 3.78 wfrerd
HTT AT UaH dY-2008 & WA&TUT H 3RS MR, 7.86 UiIerd ©el & | gRATSHT foharaae 4 &l
T P @A §U WY AERIE, WBHR 7 AU 3R | 39 I ¥ A9 & foag 89 ardl o
I H 100 BRIS SYAT BT N AT B ayenm W & T | ARG WRAR A fokad
IR W WpfT W X FFATET B Avd HR & 7 | Tefricl Rl & gaifior fdem & forg
YeTd AT & Hewd 3R el & ARBT Bl SMaehal Bl & H [ §U el AT gRI oo
B 39 T X A0 gRASHT B WG ge @ S Ay |

* Treated as laid on the Table.
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(i) Need to amend the Constitution with a view to grant reservation in
employment under ‘Most Backward Class’ to include traditional workers
engaged in cottage industries

N EES . IR (THR):  HBIGY, YHSADRY D 9 SR A faA Hrenfiat Jo adiem!
S &3 W SRRV JT ® HRU A Siia- GHIT GIAT & | @ I Bt H BAR <A
&1 AN Sftas @ R o | aeior srdferaven & R wedh didl, $ReR, ISR (JekR),
dgy, dleR, AT, TAR, Hac, §Hs, AR IMUAT HH URIRSG b A HR 599 INEH od I |
PG FIRT H I§ YRb JGEII & DRV AR TMI H AGAR B Dls DA T8l &1 4 T
ISR AN A Iuae o | lfpe w@refiear & aig gq e Hifa BT TR Shr AN
Pl AP B D a1 | BN R faciidd I8 qd Fawr ufovwet § Ugsd el T |
et & eFl B B WA Wi & dad, I8 DRAMI, TR A bUSl, IS qSl b
JOS, [0 PREMI H 1 Al S AN, odes NS SUEIET diof Ao &3 o 4
IUATY BN B DR YRYRD AT o AERTSE # IRT efelaR Bel ol &, dR-4R d 78

| JU URIRG FIART T GH B B BRU 9 AATIAT TR SRISHN BT Gbe A1
H ISt I & TR A0 g8 § | TR, AT 97 ARG SUel & SR M
f 37 TRURS IR S A I 1 g § | WRAR g I & H fw enre
S B BRU AT AR AP AP W0 GRO HR 4 RN FHI0 B @7 2 | 59 IRIRSB
AR & RT A0 ferdeel &7 Y: SMER I a1 SHDI AMID, e o
e fapRT HF & U fOlY TRT &9 &) aWHhar & | S99 folU I& ERI0T U
B T Afaa § e e fafies gat @1 i a) % g9 anfie e STReTT SN
HT AT A ¥ IRBR G SoY | I AT @H BH & HROT i fss e

AT (TIIER) DT IR AFAR WER < & ARDR HaH SR, U Vet Bl g |
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(iii) Need to expedite Gujarat Government’s proposal for conversion of
State Highways into National Highways

A SsfiaT g (ARHOn): WEled, ORI WRPR 7 WRA ARHR A IRER R fhar
2 fp U & BIgdS B A ggdol § uRafdd &y |

9 HeW H ORI WEHR 7 41 IT Aol ea dars 5480 B, & &1 Wik
FoR & oy R WRBR B U fBar 2 |

# 39 ¥ H oY BRIAE! 2 ds ARBR I ARG Bl g |

(iv) Need for formation of a new state of Poorvanchal from Uttar Pradesh

AT Snfee Yl (MREYR):  HeIed, VR ORI HIfNd 81 & IURid T ISy GR&m 1 gl
A qAT &Y BN B ST DI R P & U AHI-90I W A= IsA1 B1 geaefe
g3 &l 10 99 Y4 UTRIY WRBR & F9Y Al A1 7 I ITRIES, ARES AR BRARTG BT
fAator gar| oSt W <w & SR fAfir= &l | U wsAl & i @1 A R 8@ /S 81 Y
IR & 707 G GRET qA1 AT fAhN B 4§ @A 8, 359 IR 9 IR USY D
YIS DI AN URH g ol < DI FE 3 SHT " arell Ydl fde e Ararar
T 5-6 TS ©, H Ud W dw feaferey, s Rfecr dwm, i fenfie
TR JAAT WRARI Yo I T8l 21 U i SE & §l YHAT el Bad & w9 A
e S e AR GH drs @1 2] Aurd 92 fIER § € 9 8N & HRU I8 add
& AIeTed &5 99 gl Bl I JRE A1 e et @ gfte W 59 &5 31 Y I b
w0 H qIfod fhar S smaedd Bl

PUAT IR Yo« BT G061 &R Ydi 3feel Bl Juaide (Yarde]) & T W T 15
ENIRIBSIR]
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(v)  Need to expedite the construction of railway line from Ramganjmandi
to Bhopal via Jhalawar

SHRI DUSHYANT SINGH (JHALAWAR): The work on railway line between
Ramganjmandi to Bhopal via Jhalawar is progressing very slowly. The total
estimate of the project is Rs. 732 crore.

The railway officials need to ensure that the process of laying of tracks,
building bridges and setting up of Railway station in Jhalawar is done at a rapid
pace.

This will be an alternative route to Mumbai which will help Soyabean and
Dhania traders to cart their goods and help the ‘aam admi’ to reach their

destination.

(vi)  Need to open branches of nationalised banks at Pipra Block in Supaul
Parliamentary Constituency in Bihar

AN fea Aiga PR (YHie): FEIGY, 37 AR &5 gUid & IR TEUS B TR THE]
B AR AT < w2 St B &M 3P B Y bel dred b U wwvs § v i
RIS d T T S AR IR Jave AT o, B8 W, ol fawnerd vd
3fIenfies Ufrss o Bioisl S AR U9 s 81 §b T8l 819 & BRI ARG,
WRBN HHAN, gl vd [qentSai &1 (Ut B B & 30 fhaArieR B g8 ¥ Bl
TSl § Safh B Ud "7eM U4 fIefid IRa &1 90 <@ W) 7 wefe gihend sgawen off
AT T B S Fdh 2

31 Sfed # e fuxr yeve Rearerd | Ush gawriie db Bl Il 8 Ugd HR
o Wpd & @ U wY, A B am AnRe, Faarll, &en vd fqenfeai @
Hgferad Bl
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(vii) Need to formulate a plan to prevent erosion caused by river Ganges in
Ranaghat Parliamentary Constituency in West Bengal

DR. SUCHARU RANJAN HALDAR (RANAGHAT): I represent Ranaghat
Parliamentary Constituency in the district of Nadia, West Bengal. The famous and
highly populated places like Nabadwip, Shantipur, Ranaghat, Chakdaha of my
constituency are bordering the eastern bank of river Ganges.

Nabadwip is the birth-place of Shri Chaitanya and its neighbouring
Mayapur is internationally famous for pilgrimage where the headquarters of
ISKCON is located and millions of people from all over the world regularly come
here.

Shantipur is the birth place of the famous Poet KRITTIBAS OJHA, the
translator of the RAMAYANA from ‘Sanskrit into Bengali’ and the weaving
center of the famous Shantipur Sarees.

Ranaghat, the cultural and political nerve-centre of the district is
historically important with the memoirs of Netaji Bose and Gurudev Tagore.

All these localities are under threat from erosion of Ganges. During last
three decades, due to this erosion, millions of people, most of whom are from SCs,
STs and Minority communities have to desert their homes, agricultural fields,
schools. Many villages have vanished from the map of my constituency. No
substantial plan for permanent solution has been made.

I, therefore, urge upon the Government to take corrective measures
immediately to check the soil erosion permanently so that the birth place of Shri

Chaitanaya Mahaprabhhu can be saved.
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(viii) Need to include ‘Marathi’ community of Kasargod and Hosdurg
Talukas in Kerala in the Scheduled Tribes list

SHRI P. KARUNAKARAN (KASARGOD): The Marathi Community in the
Kasargod and Hosdurg Talukas in Kerala had been included in the list of
Scheduled Caste from 1952 onwards but without any proper reason they were
excluded from the list in the year 2002 whereas the same community in Karnataka,
very near to Kasargod, is still in the STs list and they are getting all the benefits.
As a result of exclusion from the STs list, all benefits of STs Community are
denied to the poor community in Kerala. The characteristics of tribe community
such as primitive nature, educational and social backwardness and geographical
isolation are still prevailing in the community. The Government of Kerala, SC/ST
Commission & National Minority Commission have strongly recommended to
include them in the STs list. There is no justification to exclude them from the STs
list on any ground. I, therefore, urge upon the Government to take necessary

measures to include them in the STs list without further delay.
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(ix) Need to provide adequate funds for doubling of railway line from
Delang to Puri in Orissa

SHRI RUDRAMADHAB RAY (KANDHAMAL): Puri in Orissa, the land of
Lord Jagannath is one of the four Dhams of the country. Every year lakhs of
pilgrims from all parts of the country visit Puri round the year. The total length
from Khurda Road Station to Puri Railway Station is 45 Kms. out of which
doubling of sixteen Kms. from Khurda Road to Delang has already been
completed & the survey for doubling of Delang - Puri section was completed in
the year 2007-08 but unfortunately the work has been stopped on the ground that
the proposed doubling is unremunerative, which is very unrealistic & painful. If
the doubling of Khurda Road — Puri is not completed, the expenditure incurred on
Khurda Road to Delang will be a wastage. It is not clear how & why the Railways
Ministry is considering for Khurda Road - Puri uneconomic when lakhs of tourist
visit this holy place every year.

Hence, I urge upon the Government to immediately provide adequate funds

for completion of second phase of doubling of railway line upto Puri.
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(x) Need to improve the BSNL mobile phone services in Sunderbans area
including Jaynagar Parliamentary Constituency in West Bengal

DR. TARUN MANDAL (JAYNAGAR): BSNL mobile services are very poor in
the entire stretch of Sunderbans including my Constituency, Jaynagar. Due to
ineffective services of BSNL, people of Basaba, Basanti, Canning, Kultali and part
of Jaynagar assemblies, all under my Parliamentary Constituency, are being
compelled to accept services from private operators and these private companies
are doing enormous business. Hon’ble Minister of State for Communications and
Information Technology also visited those areas during the post-Aila period and
promised for speedy improvement of telecommunication services including that of
BSNL mobile services. But no palpable improvement of the system had happened
even after lapse of six months since Aila in May, 2009.

I would, therefore, request the Government to take early necessary
measures for improvement of BSNL mobile services in this one of the most

backward and underdeveloped areas of the country.
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12.13% hrs.
COMMERCIAL DIVISION OF HIGH COURTS BILL, 2009

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY):

Madam, I beg to move :

“That the Bill to provide for the constitution of a Commercial
Division in the High Courts for adjudicating commercial disputes
and for matters connected therewith or incidental thereto, be taken
into consideration.”

MADAM SPEAKER: The question is:

“That the Bill to provide for the constitution of a Commercial
Division in the High Courts for adjudicating commercial disputes
and for matters connected therewith or incidental thereto, be taken
into consideration.”

The motion was adopted.

MADAM SPEAKER: The House will now take up clause-by-clause consideration
of the Bill.
The question is:
“That clauses 2 to 19 stand part of the Bill.
The motion was adopted.
Clauses 2 to 19 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

SHRI M. VEERAPPA MOILY: I beg to move :

“That the Bill be passed.”
MADAM SPEAKER: The question is:

“That the Bill be passed.”

The motion was adopted.
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12.14 hrs.
CIVIL DEFENCE (AMENDMENT) BILL, 2009

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): I beg to
move :

“That the Bill further to amend the Civil Defence Act, 1968, be
taken into consideration.”

MADAM SPEAKER: The question is:

“That the Bill further to amend the Civil Defence Act, 1968, be
taken into consideration.”

The motion was adopted.
... (Interruptions)
MADAM SPEAKER: The House will now take up clause-by-clause consideration
of the Bill.
The question is:
“That clause 2 stand part of the Bill.
The motion was adopted.
Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
... (Interruptions)
12.1S hrs.

At this stage, Shri L.K. Advani and some other
hon. Members left the House.

SHRI P. CHIDAMBARAM: I beg to move :
“That the Bill be passed.”
MADAM SPEAKER: The question is:
“That the Bill be passed.”
The motion was adopted.E
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12.15 hrs.
SALARIES AND ALLOWANCES OF MINISTERS (AMENDMENT) BILL, 2009

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Madam, I

beg to move :

“That the Bill further to amend the Salaries and Allowances of
Ministers Act, 1952, be taken into consideration.”

... (Interruptions)
MADAM SPEAKER: The question is :

“That the Bill further to amend the Salaries and Allowances of
Ministers Act, 1952, be taken into consideration.”

The motion was adopted.
... (Interruptions)
MADAM SPEAKER: The House will now take up clause-by-clause consideration
of the Bill.
The question is :

“That clause 2 stand part of the Bill.”

The motion was adopted.
Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
... (Interruptions)
SHRI P. CHIDAMBARAM : Madam, I beg to move :
“That the Bill be passed.”

MADAM SPEAKER: The question is :

“That the Bill be passed.”
The motion was adopted.

... (Interruptions)
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st @ TE (WRU): weedn, o gel & 9 Ja N fey o w € 9 W@ T8 T
MY BH dAIhTSe B o
12.17 hrs.

Shri Lalu Prasad and some other hon ’ble
Members then left the House.
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12.17% hrs.
TRADE MARKS (AMENDMENT) BILL, 2009

MADAM SPEAKER: Now the House will take up Item No. 36, Prof. K. V.
Thomas -- not present. Item No. 37, Shri Jyotiraditya M. Scindia.
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA M. SCINDIA): Madam, on behalf of Shri
Anand Sharma, I beg to move :

“That the Bill to amend the Trade Marks Act, 1999, be taken into

consideration.”
MADAM SPEAKER: The question is :

“That the Bill to amend the Trade Marks Act, 1999, be taken into

consideration.”

The motion was adopted.
... (Interruptions)

MADAM SPEAKER: The House will now take up clause-by-clause consideration
of the Bill.

The question is :

“That clauses 2 to 10 stand part of the Bill.”

The motion was adopted.
Clauses 2 to 10 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
... (Interruptions)
SHRI JYOTIRADITYA M. SCINDIA : Madam, I beg to move :

“That the Bill be passed.”
MADAM SPEAKER: The question is :

“That the Bill be passed.”

The motion was adopted.




18.12.2009 67

12.19 hrs.

LEGAL METROLOGY BILL, 2009
MADAM SPEAKER: Item No. 36, Prof. K. V. Thomas.
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Madam, I beg to*
move :

“That the Bill to establish and enforce standards of weights and
measures, regulate trade and commerce in weights, measures and
other goods which are sold or distributed by weight, measure or
number and for matters connected therewith or incidental thereto, as
passed by Rajya Sabha, be taken into consideration.”

MADAM SPEAKER: The question is :

“That the Bill to establish and enforce standards of weights and
measures, regulate trade and commerce in weights, measures and
other goods which are sold or distributed by weight, measure or
number and for matters connected therewith or incidental thereto, as
passed by Rajya Sabha, be taken into consideration.”
The motion was adopted.
... (Interruptions)
MADAM SPEAKER: The House will now take up clause-by-clause consideration
of the Bill.

The question is :

“That clauses 2 to 57 stand part of the Bill.”

The motion was adopted.
Clauses 2 to 57 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
... (Interruptions)
PROF. K.V. THOMAS : Madam, I beg to move :
“That the Bill be passed.”

* Moved with the recommendation of the President.
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MADAM SPEAKER: The question is :
“That the Bill be passed.”

The motion was adopted

e (Interruptions)E

12.20 hrs.

(At this stage, Shri K. Narayan Rao and some other hon. Members
went back to their seats.)

68
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12.21 hrs.

VALEDICTORY REFERENCE
MADAM SPEAKER: Hon. Members, the Third Session of the Fifteenth Lok
Sabha, which commenced on 19th November, 2009 is coming to a close today.

During this Session, we had 21 sittings spread over 105 hours.

The Session saw the disposal of important Financial, Legislative and other
Business. Discussion on Supplementary Demands for Grants (General) for 2009-
10 lasted for 4 hours and 45 minutes before the demands were voted and the
related Appropriation Bill was passed.

A combined discussion was held on the State of Jharkhand Contingency
Fund (Amendment) Bill, 2009 and the Supplementary Demands for Grants
(Jharkhand) 2009-10. After a discussion lasting for over one hour, the Bill was
passed and the Demands were voted in full and related Appropriation Bill was also
passed.

Discussion on the Supplementary Demand for Grant (Railways) was held
on 15 December, 2009. The discussion lasted for over 6 hours 11 minutes in which
78 Members took part, before the Demand was voted and the Appropriation Bill
was passed.

During the Session, 21 Bills were introduced and 19 Bills were passed.
Some of the important Bills passed were the Rubber (Amendment) Bill, 2009; the
Workmen's Compensation (Amendment) Bill, 2009; the Central Universities
(Amendment) Bill, 2009; the Representation of the People (Amendment) Bill,
2009; the Essential Commodities (Amendment and Validation) Bill, 2009; The
Competition (Amendment) Bill, 2009; the State Bank of Saurashtra (Repeal) and
the State Bank of India (Subsidiary Banks) Amendment Bill, 2009; the National
Capital Territory of Delhi Laws (Special Provisions) Second Bill, 2009; the
Payment of Gratuity (Amendment) Bill, 2009; the National Rural Employment
Guarantee (Amendment) Bill, 2009; the Commercial Division of High Courts Bill,
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2009; the Legal Metrology Bill, 2009; and the Trade Marks (Amendment) Bill,
2009.

During the session, 440 starred questions were listed, out of which 87
Questions could be answered orally. Thus, on an average, about 4.14 Questions
could be answered per day. Written replies to the remaining Starred
Questions along with 4848 Unstarred questions were laid on the Table. One Half-
an-Hour discussion was raised by Shri K.S. Rao on the Inter-linking of Rivers and
the Minister replied thereto.

About 224 matters of urgent public importance were raised by the members
after the Question Hour and by sitting late in the evening. Hon. Members also
raised 175 matters under Rule 377.

The Standing Committees presented 74 Reports to the House.

The House also held five short duration discussions under rule 193 on
subjects of urgent public importance, namely (i) on rise in prices of essential
commodities; (i) on natural calamities in the country; (iii) on impact of climate
change; (iv) on the Report of the Liberhan Ayodhya Commission of Inquiry and
Memorandum of Action Taken by the Government on the Report; and (v) on Indo-
China relations with Special reference to recent occurrences. The discussions on
these important matters concluded with the reply of the concerned Ministers. A
discussion on the increase in naxalite and Maoist activities, initiated by Shri
Basudeb Acharia, could not be completed.

During the session, seven important matters were raised by way of Calling
Attention, namely (i) on situation arising out of shortage of fertilizers and seeds in
the country; (i1) regarding the plight of Tamilians in Sri Lanka; (ii1) on situation
arising out of Government's move to merge various Public Sector Banks; (iv) on
situation arising out of Government's decision to disinvest shares in Public Sector

Enterprises and steps taken in this regard;E
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(v) on need to confer the status of 'Heritage City' on Amritsar; and (vi) regarding
situation arising out of Rapid Increase in Cases of Encephalitis in the country,
particularly in Eastern Uttar Pradesh; and (vii) Government’s acceptance of the
recommendations of Valiathan Committee Report on AIIMS. In response to these
Calling Attentions, the concerned Ministers made statements and also replied to
the clarifications sought by the members.

As many as 15 statements were made by the Ministers on various other
important subjects and four statements were made by the hon. Minister of
Parliamentary Affairs on Government Business.

Coming to the Private Members' Business, 31 Private Members' Bills were
introduced during the Session. Discussion on a Bill, namely, the Underdeveloped
and Backward Areas and Regions (Special Provisions for Accelerated
Development) Bill, 2009 moved by Shri Baijayant Panda on 17 July, 2009
commenced on 4™ December, 2009. The Bill was withdrawn with the leave of the
House after a detailed discussion. The Prevention of Cruelty to Animals
(Amendment) Bill, 2009 moved by Shri Francisco Sardinha was also discussed
and withdrawn by the member with the leave of the House. The Compulsory
Voting Bill, 2009 moved by Shri J.P. Agarwal remained part-discussed.

Discussion on Private Members' Resolution regarding steps to ensure
availability of drinking water in the country moved by Shri Satpal Maharaj on 10
July, 2009 was further discussed on 11 December, 2009. The Resolution which
received support from all sides of the House was withdrawn after discussion.
Another Resolution on Special economic development package for the Eastern
districts of the State of Uttar Pradesh moved by Rajkumari Ratna Singh remained
part-discussed.

A Resolution moved by the Chair on the first anniversary of the Mumbai
terrorist attack on 26 November, 2009 was unanimously adopted before the House

paid homage to the victims of this terror attack.
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In this session, we lost over 31 hours 49 minutes of time due to
interruptions and forced adjournments. However the House sat late for over 13
hours to transact important financial and other business for which I thank the
Members.

This House is the symbol of the dreams of over one billion people of this
country. The Members as their chosen representatives have taken a solemn
oath that they will faithfully discharge their duty cast upon them. That sacred duty
is to discuss and debate the problems of the people and find solutions. The
Constitution and the Rules of Procedure lay down the parameters for the proper
functioning of this House. It is disturbing to note that a thinking is growing
among certain sections in the House that the House should be paralyzed in order
to make a political point. This is a tragic development which can emasculate this
House and render the democratic processes ineffective and irrelevant. I would urge
upon the Members to make an honest introspection about this disturbing trend in
the functioning of this sovereign House and make individual and collective efforts
to re-establish its great and hallowed traditions of enlightened debates and
discussions.  Only then, will we be able to sustain the legitimacy and credibility
of this great Institution.

In the past two days, the House remained in a disturbed condition because
of the Telangana issue. Ours is a democratic society which, I am sure, can find
solutions to the most intractable problems. The maturity and sagacity found in the
democratic political forces should help them discover rational approaches to
solving this problem. Democratic processes are characterized by the flexibility of
approaches which are opposed to maximalist positions on any matter. I hope such
approaches and attitudes will reemerge in the coming days and the democratic

spirit of inclusiveness will reassert itself in the State of Andhra Pradesh.E
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I would like to thank the hon. Deputy Speaker and my colleagues in the
Panel of Chairmen for their help and cooperation in the completion of business of
the House. I am extremely grateful to the hon. Prime Minister, the Leader of the
House, the Leader of Opposition, Chairperson of UPA, the Minister of
Parliamentary Affairs, Leaders of various parties and groups as well as the Chief
Whips, apart from the hon. Members, for their cooperation. I would also like to
thank, on behalf of all of you, our friends in the Media. I take this opportunity to
compliment the Secretary-General for the competent and expert assistance he has
rendered to me. I thank the officers and staff of the Lok Sabha Secretariat for their
dedicated and prompt service to the House. I also thank the allied agencies for

their able assistance in the conduct of the proceedings of the House.

MADAM SPEAKER : I wish Merry Christmas and a Happy New Year to the hon.
Members.

Members may now stand up as Vande Mataram would be played.

12.31 hrs.
NATIONAL SONG
The National Song was played

12.32 hrs.
MADAM SPEAKER : Now the House stands adjourned sine die.

The Lok Sabha then adjourned sine die.
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